_ceives [Special attention.

- . (Shri Sushi_l ‘Bhattecharya.)

I, therefore urge upon the Govern-
ment that all the deputationists from

-State Governments should be sent

back to their parent departments
concerned so that these quasi per-
manent Central Government emplo-
yees can be retained on the project,
which is otherwise also their legal
right as per various rules, regulations
and administrative instructions of
Government of India.

(vii) DECLARATION OF LADARHE AS
SCHEDULED AREA

DR. KARAN SINGH (Udhampur):
Ladakh is one of the most sensitive
and backward areas in the entire
country, Although the population is
small, it covers a huge area not occu-
pies one of the most important loca-
tions on our northern borders. That
area has been subject to aggression
and many thousands of square miles
of Indian territory are still under
adverse occupation. In view of this. I
have been stressing for many years
that a special administrative structure
should be developed in this area to
expedite economic development and
meet the urges and aspirations of the
people. Unfortunately, this has not
been done, and the present State
Government continues its attitude of
neglect against Ladakh.

Ag a result of this, there have beea
distrubances in Zanskar and Leh ve-
cently, and over the last week the si-
tuation has deteriorated and the po-
lice has indulged in lathi-charge and
other repressive activities, I would
urge that the Government of India
should take cognisance of the situa-
tion in Ladakh before it deteriorates
further, and should take eﬂective
steps to ensure the welfare and the
progress of the people living in La-
dakh, My suggestion is that Ladakh
should be declared a Scheduled
Area so that, while remaining a part
of Jammu and Kashmir State, it re-
Then only
will our. larger national and strate-

jicmterestainthe-'areabehmy

safeguarded.
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13.00 hrs.

The Lok Sabha  adjourned for
Lunch till Fourteen Hours of  the
Clock.

The Lok Sabhg re-assembled after
Lunch at four minuteg past Fourteen
of thg Clock :

[MR. DEPUTY SPEAKER in the Chair]

STATEMENT RE FUNCTIONING OF
AIR AND DOORDARSHAN IN REPLY
TO A MATTER RAISED UNDER
RULE 377 , )

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI VA-
SANT SATHE): Hon'ble Member of
Parliament, 8hel Chandrajit ‘Yadav,
had raised a matter under Rule 377 In
the House on 4-12-1980. He had inter
alic eHeged that All India Radio and
Poordarshan. are ot objective and
{mpartial in their broadcasts and they
black out the opposition view-points

systematictlly in the news hulleting ac
well a8 In “Poday in Parllament” He
lmﬂ ‘also_ said- that -AH - Indis Radio
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